IN THE CENTRAL ADMINISTRATIVE TRIBUNALs HYDERABAD BENCH
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Gevt. of India

Eddumailaram
Dist. Medak {AP)
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Hon. Mr. R, Rangarajan, Member (Admn.)

dt.24.3.2000
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P. Naveen Rao
Advocate

B. Nara3imha Sharma
CGSC

Hon. Mr. BR.S. Jal Parameshwar, HMember (Judl.)



OA.1018/99 dt.24-3-2000

Order

oral order (per Hon. Mr. R, ﬁangarajan, Member (Admn.)

Heard Mr, P. Naveen Rao, for the applicant and Mr. B.
Narasimha Sharma for the respondents.
1. This OA is filed praying to call for recerds relating
to and connected with Order No.02/038/NIE/Estt. dated
7-7-99 Rnnex.I whereby these inducted as Draftsman after
10-5=6G3 aqd helding ;he present pest ef Draftsman or Charge-
man Gr.II should be reverted / redg¢spémated as Tracer in the
scale of ®s.4000-6000 from 1-7-99 beéause of which the
applicant was reverted by that. erder and guash the same
with all consequential benefits.
2. In reply a fax message has been enclosed (Annex.R-1) to
the reply. In that fax message it is stated that reversion
in respect of the applicant, Chargeman Grade II/Tech issued
vide FO Pt.No.289 dated 7-7-99 which is the impugned order
in this OA 1is 1ncorréct. Hence, the reversion of the appli-
cant 18 cancelled immediately and further direction given to
the Ofdsance factory te issue necessary FO Part II restofing
his earlier post i.e., in the grade eof Chargeman Grade II.
3. The above Fazx message was issued by the Director General
of Ofdmance Facteries.
4. In view of the above the reversion of the applicant
has been cancelled and the applicant is centinued as Charge-
&an Grade II. The prayer 1nlthis OA has heen complied with

by the respondents theedves in view of the fax message

referred to bbeve,
5]/ el
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S. Thus the OA has become infructuous and is

dispesed of as infructuous.’ ‘\f\—’g—"’f/”,ziﬁii/,/

ﬂiEiELJ;aLfPifiﬁ;;;:;;;— (R. Rangarajan)
mrgﬁludl) Member (Admn.)

Dated : 24 March, 2000 [}Q
Dictated in Open Ceurt W
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